11.39 hrs.
REPRESENTATION OF THE PEOPLE (AMENDMENT)
BILL, 2003 - contd.

Title: Further discussion on the Representation of the People (Amendment) Bill, 2003, moved by Shri P.C. Thomas
on the 6.8.2003. (Bill passed)

MR. SPEAKER: Now, we can go to Item No. 26. Further consideration of the following motion moved by Shri P.C.
Thomas on the 6 August, 2003, namely:-

"That the Bill further to amend the Representation of the People Act, 1951, as passed by Rajya Sabha,
be taken into consideration. "

(Interruptions)
MR. SPEAKER: Dr. Raghuvansh Prasad was on his legs.
(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, this item should not be taken up now. | would ask for
division. | would request not to take up this item now. | cannot help it. We are strongly opposed to this in principle.
We shall ask for division certainly. Kindly excuse us.

Sir, kindly do not take it up today. (Interruptions)
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MR. SPEAKER: | would request you not to ask for a division because that would take a long time.
(Interruptions)
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SHRI SHIVRAJ V. PATIL (LATUR): Hon. Member Shri Somnath Chatterjee made a very good speech on this piece
of legislation and he is very keen that this matter should be very carefully looked into. The House has co-operated
with the Government to pass some other items which are very important and have to be completed within the time
available. So, may | request you, Sir and the ruling parties also, that this Bill may not be put to the vote? It is
because Shri Somnath Chatterjee has very clearly said that he would press for division in the House. So, it can be

taken up on 218 if it is necessary.
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MR. SPEAKER: Shrimati Sushma Swaraj will speak now.
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SHRI SHIVRAJ V. PATIL : | contradict this thing. First of all, what has happened in the Business Advisory



Committee, should not be discussed here. | have to contradict it. | am making a submission, Sir, that this business
can be taken up on 215t.
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SHRI SOMNATH CHATTERJEE : Sir, | do not want to be seen to be obstructing it deliberately. It is a question of
principle. We shall not participate in it.
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SHRI SOMNATH CHATTERJEE : Hon. Minister, Division is not only in the Opposition, but even in the NDA there is
a Division on this Bill. Of course, there is. (Interruptions)

SHRI SANAT KUMAR MANDAL (JOYNAGAR): We want Division. (Interruptions)
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SHRI SOMNATH CHATTERUJEE : Sir, they spoke against this Bill. The BJD spoke against this Bill. What are you
talking? Do not try to be too clever. Sir, | want to put it on record that the hon. Minister is not right in having a dig at
the Opposition. On the floor of the House, BJD opposed this Bill, and AIADMK also opposed this Bill. You have
forgotten all these things. You have got a very short memory. Why are you having a dig at the Opposition? The
Opposition can look after itself. We do not want advice on this (/nterruptions)
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SHRI SOMNATH CHATTERJEE : Sir, | am requesting you to go ahead. We shall decide on it. You kindly go ahead.
(Interruptions)
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MR. SPEAKER: Please, | will have to go ahead.
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SHRI SOMNATH CHATTERJEE : Let it be taken like this. | do not mind.

it e . aridie @ 56 ffa & ar F ==t 72 g€ of1 Sir, you were sitting there. | am not putting you in a difficult position
to say whether this Bill was to be discussed in the House or not.
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SHRI SHIVRAJ V. PATIL : It was not discussed in the Business Advisory Committee. We were not told about this.
(Interruptions)
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DR. VIJAY KUMAR MALHOTRA : Sir, they are backtracking now. @i 7@ &% 7&i Re® we@ @9 gea aea §

MR. SPEAKER: Anyway, the proceedings of the Business Advisory Committee cannot be discussed here. The
matter is before the House. Therefore, the House has to decide. | can go ahead because the Bill is already listed;
the people can go ahead with the voting. If they agree, the Bill will be passed, and if they do not agree, the Bill will
not be passed.

So, I would ask Shri Thomas to give his reply.

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI P.C. THOMAS): Sir, the Bill was
discussed and two issues had been taken up. One is regarding the domicile.

MR. SPEAKER: You have very little time to reply. You can give your reply in brief.

SHRI P.C. THOMAS : The other was regarding the open vote. So, | would request that the Bill be passed without
further discussion.

MR. SPEAKER : The question is:

"That the Bill further to amend the Representation of the People Act, 1951, as passed by Rajya Sabha,
be taken into consideration."

The motion was adopted.
(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, | do not want to obstruct the proceedings of the House, but our objection to
the Bill is on principle, and we have said that.

Then, there are other hon. Members who have not been able to speak. So, it is not correct that only the Opposition
has opposed it. There have been important hon. Members of the ruling NDA combination who have opposed this.
(Interruptions)

MR. SPEAKER: The House will now take up clause by clause consideration of the Bill.

SHRI SOMNATH CHATTERJEE : Sir, please give me half a minute to complete it. This is a matter of record
(Interruptions) It may be that they are bound by the so-called whip. | am not bound by their whip. Therefore, please
allow us not to participate in this debate. We would walk out in protest.



11.51 hrs.
(At this stage, Shri Somnath Chatterjee and some other hon. Members left the House.)
MR. SPEAKER: The House will now take up clause by clause consideration of the Bill.
Shri Pawan Kumar Bansal, are you moving your amendment?
Clause 2 Insertion of new section 33A
*m07

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): The point that | am submitting is that in the case of elections to
Lok Sabha from the State of Sikkim, the provision is that the candidate must be an elector from constituency in
Sikkim. (Interruptions) The point that | am submitting is that my amendment is to the effect that even in the case of
elections to the Lok Sabha from the State of Sikkim, the requirement is that the candidate must be an elector froma
parliamentary constituency in Sikkim. So, a similar provision should exist even in the case of elections to the Rajya
Sabha. We have agreed to the provision. | had expected that the Government would come out with this amendment
because if it is not so the position, the situation would be contradictory. In the case of Lok Sabha, the restriction
would be that the candidate can be only from Sikkim whereas in the case of Rajya Sabha where we are introducing
a new provision the position would be different. So, | leave it to the Government. | thought it was my duty to bring
this to the notice of this House.

| beg to move:
Page 1, line 1,—
for lines 4 to 6, substitute--

"2. In the Representation of the People Act, 1951 (hereinafter referred to as the principal Act), for section
3, the following section shall be substituted,--

3. A person shall not be qualified to be chosen as a representative of any State or Urban Territory in the
Council of States unless he is an elector for a Parliamentary Constituency in India.

Provided that in the case of the seat allotted to the State of Sikkim, the person shall be an elector for the
Parliamentary Constituency for Sikkim. "

(1)

SHRI P.C. THOMAS: In view of the (Amendment) Bill which has been introduced, | would submit that this
amendment may be withdrawn.

MR. SPEAKER: Shri Bansal, are you withdrawing the amendment?
SHRI PAWAN KUMAR BANSAL : | have moved my amendment.

MR. SPEAKER: | shall now put the amendment number 1 moved by Shri Pawan Kumar Bansal to the vote of the
House.

The amendment was put and negatived.
MR. SPEAKER: The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 5 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.



SHRI P.C. THOMAS: | beg to move:
"That the Bill be passed."

MR. SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



